IN THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 8641  OF 2010
(Arising out of SLP(C) No.20964/2007)

VEGETABLE VI TAM NE FOOD COVPANY LTD. Appel | ant (s)
- VERSUS:
CHETAN KUMAR DHI RAJLAL GANDHI Respondent (s)
ORDER
1. The respondent was working as a Helper wth

the appellant conpany. Wen the appellant renoved
him from service, he raised an industrial dispute
which was referred to the Labour Court for
adj udi cation. The Labour Court passed an award on
29.12.2000 directing the respondent to be

reinstated in service with 50% back-wages.

2. The appellant challenged the Labour Court
award before the Hgh Court. The Ilearned Single
Judge of the Hi gh Court by the inpugned judgnent
dated 12.07.2007 wupheld the award of the Labour

Court and dism ssed the wit petition.
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3. The appellant preferred special |eave petition

before this Court against the judgnment of the High

Court.

4. Leave grant ed.

5. W have heard the |learned counsel for the
parties.

6. During the pendency of this matter, pursuant

to the order of this Court, the appellant had
deposited Rs.1.75 lakhs in the Registry of this
Court which was invested in fixed deposit in a
nationalised bank. W direct the Registry to hand
over that anount, with interest, to the respondent
Chet an Kunmar Dhi raj | al Gandhi , after proper
verification.

7. In the facts and circunstances of this case,
we are of the considered view that the ends of
justice would neet if the appellant pays a further
sum of Rs.1 lakh to the respondent within three
weeks from today, in lieu of reinstatenent. W

di rect accordingly.



3
8. The award of the Labour Court and the inpugned
judgnment of the High Court are accordingly nodified.
This appeal is disposed of l|leaving the parties to

bear their costs.

(ANIL R DAVE)

NEW DELHI ;
OCTCBER 05, 2010.



